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Joint Committee Report

In Hon’ble NGT O.A. No. 105 of 2025 (CZ)
Earlier O.A. No. 337/2025 (PB)
Order dated 23.07.2025

In the matter of

Rahul Sharma
Vs

State of Madhya Pradesh & Ors.

Committee members:

1. Dr. Poulami C, Patil, Sci-B, CPCB, RD, Bhopal
2. Sh Chandrashekhar Shrivastav, Sub Divisional Officer
(Revenue), Gouharganj, District Raisen

3. Dr. K.N. Katare, Regional Officer, MPPCB, Mandideep

Date of Visit: - 13t September 2025
Location: - Village- Jhiri, District Raisen, (M.P)
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Joint Committee Report

Hon’ble National Green Tribunal (CZ) vide its order dated 23.07.2025.
& 02.09.2025 in O.A. NGT OA 105 of 2025 (CZ), Earlier O.A. No.
337/2025 (PB) (Rahul Sharma V/s State of Madhya Pradesh & Ors)

directed under Para 5 is stated below:

Para 5 In view of the environmental questions involved in the case, we also
consider it appropriate that a Joint Committee be constituted to verify
the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of officers
duly authorized by Central Pollution Control Board (CPCB), MPSPCB
and Diétn’ct Magistrate, Raisen and direct the same to meet within
two weeks, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the
concerned project proponents, verify the factual position and submit
report suggesting appropriate remedial action. The MPSPCB will be

the nodal agency for coordination and compliance.

Copy of the NGT order dt. 23.07.2025 is enclosed as Annexure-I.

In compliance of the Hon’ble NGT order dated 23.07.2025, a committee
was constituted consisting of the following officers from the respective
departments and site visit to the Village- Jhiri, District Raisen, (M.P) at
origin of River Betwa was taken up on 13th September 2025. Copy of
attendance sheet is enclosed as Annexure-II.

1. Dr. Poulami C. Patil, Scientist-B, Member of CPCB

2. Sh. Chandrashekhar Shrivastav, Sub Divisional Officer (Revenue),

Gouharganj, Member of District Magistrate, Raisen.
3. Dr. K. N. Katare, Regional Officer, Regional Officer, MPPCB,
Mandideep, Member of MPSPCB.

During the field visit on 13.09.2025 and, following officials were also

present: @4/
A
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Sh. Sunil Bharadawj, Forest Superintendent Ratapani, Member of

DFO, Obedullaganj.

. Shri Ravi Shanker Bharti, Scientist, Regional Office, MPPCB,

Mandideep, District - Raisen

. Shri Aditya Lange, Assistant Engineer (C), Regional Office, MPPCB,

Mandideep, District — Raisen

4. Shri Rahul Sharma, the applicant

S. Dr. Subhash C. Pandey, volunteer amicus curiae for this matter and

Shri Kamal Singh Gurjar (Sarpanch - village Jhiri), Public

Representative

1.0

Issue raised in the petition:

¢ Destruction of the Water Source Due to Human Interference

The natural origin point of the Betwa River, which had been
continuously flowing for centuries, has been forcibly sealed.

Local influential individuals have covered the water source with
soil, debris, and concrete, leading to a complete blockage of the
river's natural flow.

This is a clear violation of the Water (Prevention and Control of

Pollution) Act, 1974, and the Environment Protection Act, 1986.

¢ Illegal Deforestation Near the Source

Hundreds of trees, which played a crucial role in preserving
Betwa's water flow, are being rapidly cut down, leading to an
alarming depletion of groundwater levels.

This is a direct violation of the Forest Conservation Act, 1980,
and will result in increased soil erosion, further disrupting the

river's natural course.

¢ The Inseparable Link Between Rivers and Trees

The roots of trees help in water retention and play a crucial role
in maintaining the river's water source.

Due to large-scale tree cutting, the ability of the region to retain
rainwater has been destroyed, posing an even greater threat to

Betwa's uninterrupted flow

o 0" 4



2.0 Observations:

Following are the few major observations of the committee recorded on the

day of visit:
¢ Multiple Point Sources at Origin

Apart from the already marked and delineated point source of Betwa
River at Jhiri, and one other natural point sources that remain
perennial and remain continuous source of fresh water visited by
committee. Sarpanch of village jhiri and other people informed that
there is possibility of few natural sources of water nearby jhiri area.
These should also be duly recognized and protected as integral
sources éf the Betwa River. The concretized origin point which is
denoted as “Gomukh” was observed broken. At the time of visit

natural flow from “Gomukh” was observed.

¢ Encroachment and Felling of Heritage Trees

» Following encroachments were observed at the origin point at

Jhiri:-

1. One concrete temple (Area about 20x20 8q. feet].

2. One G.I Steel shade temple(Area about 15x20 sq. feet).
3. One concrete plate form on natural bawadi.

4. One Jhuggi for residential purpose by a baba who look after

the above temple.

» As far as cutting of tree is concerned some stumps were found

projected from the ground during the visit.

More concrete structures may be avoided. Also, residence
of any locals must not be allowed at the place and tree cutt‘ing

must be prohibited. 3@‘/
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¢ Retention of Origin Site within Forest Department’s

Jurisdiction

Presently, the Betwa origin site at Jhiri falls within a sensitive zone
under the jurisdiction of the Forest Department, as part of the
Ratapani Tiger Reserve. For the holistic development and conservation
of the Jhiri origin site, it is imperative that this area continues to

remain under the Forest Department as part of the Tiger Reserve.

Photographs ‘taken during field visit and copy of google map are

enclosed as Annexure-III.

3.0 Recommer_ldation:

}

It is highly recommended that all the streams other than demarcated
origin point should also be duly recognized and protected as integral

sources of the Betwa River.

Although India is a religious country and general public have their
religious sentiments around almost all rivers and their origins, it is
recommended to keep the sources away from human interference.

Nature demand to be in natural way which is the only way to conserve

the water quality.

Therefore, it is absolutely essential to control all unauthorized
activities and strictly no more encroachments should allow there,
Otherwise, there remains a serious risk of the Betwa origin being

damaged or blocked again.

To prevent human distu'rbance, it is recommended to install one
zigzag (Z-shaped) gate; allowing only pedestrian entry to the Jhiri
origin pdint. This may be done by the Raisen District Administration
or the Ratapani Tiger Reserve/ Raisen Forest Department. All vehicles
should be restricted to the main road outside. This measure will not
only safeguard the Betwa origin sources but will also contribute to

better protection of the local wildlife.

» All the concrete structures: made within the stream must be

o o 6
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demolished with immediate effect by the Forest Department with help
of District Administration, Raisen and Police Department. Alternative
structure may be made out of natural material such as wooden logs,

soil etc.

During visit it was informed by Sh. Sunil Bharadawj, Forest
Superintendent, Ratapani Tiger Reserve that a comprehensive action
plan has been prepared by the Divisional Forest Officer, Obedullagan]
for the conservation of origin point of the Betwa River at Jhiri. It is
suggested that this action plan which include construction of
Percolation t.anks (118 Nos.), Boulder check dam (3000.00 Cubic
meters), contour and continuous contour trench in 10 beet and
plantation by Miyawaki technique (2 hectare) from the origin point,
may positively be implemented and adhered with strict compliance.
The copy of Detailed Project Report is enclosed herewith as Annexure-

Iv.

(Chandrashekhar Shrivastav) (Dr. Pou:ami C. Patil)
Sub Divisional Officer, (Revenue) Scientist-B
Gouharganj, Raisen CPCB, RD, Bhopal

(Dr. . Katare)
Regional Officer
MPPCB, RO, Mandideep



23 Annexur e-|

Item No. 01 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 337/2025

Rahul Sharma Applicant
Versus

State of Madhya Pradesh & Ors. Respondents

Date of hearing: 23.07.2025

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Applicant in Person (through VC).

ORDER

1. The applicant-Rahul Sharma has sent a letter petition dated
04.03.2025 to this Tribunal which has been treated and registered as

Original Application No. 337/2025 for exercise of suo motu jurisdiction.

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follows:-

“ Subject: Request for urgent action against the artificial closure
of Betwa River's main source due to human activities and illegal
deforestation in its vicinity.

I, Rahul Sharma, an environmental enthusiast, would like to
draw your urgent attention to the severe crisis threatening the
existence of the Betwa River. The Betwa, which has been flowing
as a natural water source for centuries from Jhiri village in
Raisen district, Madhya Pradesh, is now being deliberately
wiped out from its origin due to reckless human interventions
and destructive activities.

The natural water source of the Betwa River has been artificially
blocked by local influential individuals, completely disrupting its
flow. Moreover, large-scale illegal deforestation is taking place
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around the area, further deteriorating the ecological balance and
endangering the river's survival.

How is Betwa's Existence in Danger?
1 Destruction of the Water Source Due to Human Interference

e The natural origin point of the Betwa River, which had
been continuously flowing for centuries, has been forcibly
sealed.

e Local influential individuals have covered the water source
with soil, debris, and concrete, leading to a complete
blockage of the river's natural flow.

e This is a clear violation of the Water (Prevention and
Control of Pollution) Act, 1974, and the Environment
Protection Act, 1986.

Illegal Deforestation Near the Source

e Hundreds of trees, which played a -crucial role in
preserving Betwa's water flow, are being rapidly cut
down, leading to an alarming depletion of groundwater
levels.

e This is a direct violation of the Forest Conservation Act,
1980, and will result in increased soil erosion, further
disrupting the river's natural course.

3. The Inseparable Link Between Rivers and Trees

e The roots of trees help in water retention and play a crucial
role in maintaining the river's water source.

e Due to large-scale tree cutting, the ability of the region to
retain rainwater has been destroyed, posing an even
greater threat to Betwa's uninterrupted flow.

Demands & Necessary Actions:

1. A high-level independent committee should be constituted
under NGT's directive to immediately investigate the closure of
Betwa's water source and identify those responsible for its
artificial blockage.

2. A scientific conservation project should be initiated to revive
the Betwa River's natural water source, and all illegal
encroachments should be removed immediately.

3. The region surrounding the origin of the Betwa should be
declared a forest conservation zone, and orders should be issued
for afforestation and water conservation programs in the area.

4. Strict legal action should be taken against those involved in
illegal deforestation, and the role of concerned forest department
officials should also be investigated.

5. The local administration, the forest department, and the
Ministry of Environment should be jointly directed to prepare a
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comprehensive action plan to prevent similar ecological disasters
for Betwa and other river sources in the future.

Conclusion:
I humbly request the Hon'ble Tribunal to take immediate
cognizance of this well-planned environmental crime and issue
notices to the concerned officials and individuals involved in
these illegal activities while ensuring urgent action on the above-
mentioned demands.
This petition is being filed in public interest under the
Environment Protection Act, 1986, the Water (Prevention and
Control of Pollution) Act, 1974, and the Forest Conservation Act,
1980.”
3. Prima facie the averments made in the application raise substantial
questions relating to environment arising out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act,

2010.

4. In view of the averments made in the application, we consider it
appropriate to have response of (1) State of Madhya Pradesh through its
Principal Secretary, Department of Housing and Environment Department,
Government of Madhya Pradesh, (2) Principal Secretary, Irrigation and
Water Resources Department, Government of Madhya Pradesh, (3) Madhya
Pradesh State Pollution Control Board (MPSPCB) through its Member
Secretary, (4) District Magistrate, Raisen @ who are impleaded as
respondents no. 1 to 4. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondents no. 1

to 4 requiring them to file their reply/response within one month.

5. In view of the environmental questions involved in the case, we also
consider it appropriate that a Joint Committee be constituted to verify the
factual position and suggest appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of officers duly authorized by
Central Pollution Control Board (CPCB), MPSPCB and District Magistrate,

Raisen and direct the same to meet within two weeks, undertake visits to

10
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the site, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponents, verify the factual
position and submit report suggesting appropriate remedial action. The

MPSPCB will be the nodal agency for coordination and compliance.

6. Even though in the present case cognizance has been taken by this
Bench on the basis of letter petition received on public grievance portal
with approval and assignment under order of Hon’ble Chairperson, but in
view of the facts and circumstances of the case including the fact that the
place of accrual of cause of action lies within jurisdiction of the Central
Zone Bench of this Tribunal at Bhopal we are of the considered view that
it will be appropriate if the case is further heard by the Central Zone Bench

of this Tribunal at Bhopal.

7. Accordingly, the Registry is directed to list the matter before the
Central Zone Bench of this Tribunal at Bhopal on 02.09.2025 after

obtaining orders from Hon’ble the Chairperson for transfer of the case.

8. Report of the Joint Committee may be filed by Madhya Pradesh State
Pollution Control Board and replies/ responses may be filed by
respondents no. 1 to 4 before the Central Zone Bench of this Tribunal at

Bhopal within one month.

9. A copy of this order be sent to the Member Secretary, CPCB, Member
Secretary, MPSPCB and District Magistrate, Raisen by email for requisite

compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

July 23nd; 2025
Original Application No. 337/2025/ag

11
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Annexure-l 11
Photograph of th@8sit on 13.09.2025
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Construction of Tank in Natural Bawdi Near by Origin Point
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Google Map of Origin of River Betwa
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Annexure-lV
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Detailed Estimate of Perculation Tank

Range Dahod Division Obaidullganj

MP PWD SOR 2024
S.no | Item No. Deseription of Hem No. | L B D/H Qtz mfolrjcr::j FfO'::tle/m/:ii‘t"
1 2 3 4 [s| 6 7 8 9 10 11
| 1 PWD Clearing grass and removal of the | | 1 150.00 | 50.00 | 2500 | Cum | 213.00 532
| S.O.R rubbish up to a distance of 50 m
, 2.3 page | outside the peripkery of the area
| No 12 cleared.
;2 PWD | Surface dressing of the ground | 1 | 1 [50.00[50.00 (2500 Cum |803.00[ 200
S.O.R including removing vegetation '
2.1 page | andin- equalities not exceeding
| No 12 |15 cm deep and disposal of
* rubbish, lead up to 50 m and lift
up to 1.5 m. in all kinds of soil.
3 PWD Earth work in excavation/ by 1 303000 1.50 [ 1350 Cum |519.00] 7006
S.OR mechanical means (Hydraulic
2.7.2 page | Excavator)/ manual means
No 12 | over areas (exceeding 30 cm in r
depth, 1.5m in width as well as
10 sgm on plan) including .
dressing of sides and ramming
+ | of bottom disposal of
excavated earth, lead up to 50
m and liftup to 1.5 m, disposed
earth to be levelled and neatly
dressed. hibited)
Hard rock (blasting prohibite
2 PWD Extra for every additional liftof | 1 |30|30.00| 1.50 | 1350 | Cum | 53.00 71
SOR [15m .
2252 | or part thereof in excavation.
page No | (No extra lift is payable if work
18 is done by mechanical means) TS 55
5 For Approch road
G.Total 847
Total
2t V)
RSN
i3 A
FA WEHATT T — 118
e fdr — 10001 TS (118 X 847)
ALl PAWAR
\V BE (Civiny
4 Reld Gl Engmeer

$Adanal Pereer Bl
1) Bovent Lirtionits ‘Oas

MEREGA & RES Depll.
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Detailed estimate

for Contor trench

r|' PWD | Earth work in excavation/ by mechanical | I | 3 | 0.45 | 0.45 0.6075 | Cum | 519.00 315
S.O.R | means (Hydraulic Excavator)/ manual
272 | means over areas (exceeding 30 cm in
page | depth, 1.5m in width as well as 10 sqm
No 12 | on plan) including dressing of sides and
ramming of bottom disposal of
excavated earth, lead up to 50 m and
liftup to 1.5 m, disposed earth to be
levelled and neatly dressed.
Hard rock (blasting prohibited)
total trench=17900 5643736
ALK, PAWAR
BE (Civil)
Reld Civil Engineer
MNREGA & RES Deplt.
Detailed estimate for Countinous Contor Trench
31T PWD | Earth work in excavation/ by [1]27550 | 0.45 | 0.45 | 5578.875 | Cum | 519.00 289543
S.O.R | mechanical means (Hydraulic
2.7.2 | Excavator)) manual means over
page | areas (exceeding 30 cm in depth,
No 12 | 1.5m in width as well as 10 sqm on
plan) including dressing of sides
and ramming of bottom disposal of
excavated earth, lead up to 50 m
and liftup to 1.5 m, disposed earth to
be levelled and neatly dressed.
Hard rock (blasting prohibited)
total trench=27550 289543
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13/10/2025,01:13

Email

5 5 Email

Legal Cell

JCR in OA 105-2025 (RAHUL SHARMA v STATE OF MADHYA PRADESH & Ors.)

From
Subject

To

Cc

: Legal Cell <legalcell.pcb@mp.gov.in> Mon, Oct 13, 2025 01:10 AM
: JCR in OA 105-2025 (RAHUL SHARMA v STATE OF #1 attachment

MADHYA PRADESH & Ors.)

: harnengt <harnengt@gmail.com>,

rahulramsharma1985@gmail.com, Dr. Rajesh Rajora,
ACS WRD <pswrd@mp.gov.in>, cpcb bhopal
<cpcb.bhopal@gmail.com>, COLLECTOR RAISEN
<dmraisen@mp.gov.in>,
drsubashcpandey@gmail.com

: parul bhadoria04 <parul.bhadoria04@gmail.com>,

romppcbmandideep@gmail.com

Madam/Sir

Please find enclosed copy of Joint Committee Report filed by MPPCB in
Original Application No. 105/2025 (CZ) [NGT PB OA 337/2025] (Rahul
Sharma V/s State of Madhya Pradesh) & Ors. This mail may be treated as
proof of service.

Regards
Legal Section
MP PCB

== Joint Committee Report NGT OA 105 2025.pdf
12 MB

https://email.gov.in/h/printmessage?id=21972&tz=Asia/Kolkata&xim=1
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